
CENTRAL administrative TRIBUNAL

PRINCIPAL BENCH

0«A. NO.1 73 2/1 Qo:^

New Delhi this the 31st October, 1996,

HON*BLE SHRI JUSTICE CHETTUR SANKARAN NAIR^ CHAIRfAN
HON'BLE SHRI R, K, AHOOJA, rCrBER (A)

"/O 295, Old Prem Nagar,
Lodhi Colony. Neu Oelhl-3. ... Applicant
( None for Applicant )

-Versus-

1, Union of India througgi
Secretary, Ministry of
Information and Broadcasting
Shastri Bhauan, New Delhi, '

2, Director General,
Directorate of Advertiaing and
Visual Publicity, P.T.I. Building,
Neu Delhi-110001 ,

3, Shri H. S. Medthi,
Secretary of the departmental
arteen ^naging Committee and
r Ir® the Directorateof Aduettisipg and Visual Publicity,

H.1,1, Building, Sansad Maro.
Neu Deihi-iiooOI. o

Respondents
( By Shri S. M. Arif, Advocate )

tho Application having been heard on 31 In log#;
fc?lcu"ng"1' delluered\-iS-"'®
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CHETTUR SANKARAN NAIR, l./CHAIRrAN _
Learned counsel for respondents submits

that appiioant is uprking under then, and that he
has been uorking for a long time. He does not
dispute that the schema contained in Office
'bi»randum No. 51 016/2/90-Estt.(c) dated I0.9.I993
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issued by the Department of Personnel covers the

case. In these circumstances, we direct

respondents to consider the claim of applicant
for regularisation.

2. Application is disposed of. No costs.

Dated, 31st October, 1996,

( P. a )
er (a)

ll-Jc c* iA Ot \

( Chettur Sankaran Nair, 3, )
Chairman


